
Central Administrative Tribunal
Lucknow Bench LucMow

O.A. No. 453/2008.
This, the 18ti> day of March, 2009.

Hon’ble Mr. M. Kanthaiah, Member (J) 
Hon’ble Dr. A. K. Mishra, Member (A)

T ushar Kanti Pal, 
aged about 5 9  years,
S /o  Late Sri P anna Lai Pal, 
resident df H ouse No. 8 4 /2 7 0 ,  
Katr M aqboolganj, Lucknow.

By Advocate Sri U m esh  Srivastava for Sri Praveen Kumar.

V ersus
1. U nion o f India, through the General Manager, 

Noirthem Railway,
Baroda H ouse, Lucknow.

2. The F inancial Advisor and  C hief A ccounts Ofiicer,
Northern Railway, Baroda H ouse, Lucknow.

3. The Sr. D ivisional F inance M anager,
Northern Railway, Hazratganj, Lucknow.

4. The Senior A ssistan t F inancial Advisor,
Noirthem Railway, W orkshop, A lam bagh, Lucknow.

Applicant.

R espondents.
By Advocate Sri D. A w asthi for Sri Azmal Khan.

Order (Oral)

By Hon’ble Mr. M. Kanthaiah. Member fJ)

Heard both  sides.

2. The applicant h a s  filed the O. A. c h ^ l e n ^ g  the im pugned order dated  

3 0 .7 .2 0 0 3  (Annexure-1) p assed  by the disciplinary authority ^ d  thereafter  

h e also  filed ap p eal(A n nexure.ll) before the R espondent No. 2 and  th e sam e is  

s t i l  pending. W hen th e appeal is  still pending, issu in g  o f any direction in  

respect o f th e claim  of the applicant is  not m ain tsm able at th is  stage.

3. In view  o the above, the O.A. is  d isposed  o f w ith a  direction to the  

respondent No. 2 to d isp ose o f the pending appeal dated  2 0 .1 1 .2 0 0 6



(A nnexure-11) w ith  a  reasoned  order a s  per ru les w ith in  a  period of two 

m on ths from the date o f supply o f copy of th is  order. No costs.

A ,
(Dr. A. K. Mi^hra) 
Mem^jer (A)

------- ^
(M. Kanthaiah) 

M ember (J)

V.


